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' IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
IvJEW DELHI

O.A. No. 511/96 199
T.A. No.

DATE OF DEClS10N__15zlrli97

Sh. K. G. Ahu j a PcliUoDCr

Sh.• H. B. nishra Advocate for the Pctilioner(s)

Versus

Lti. Gow p.rnnr Respondent

' "'"sh.Amr^^shns^u^— Advocate for the Responder

CORAM

The Hon'ble Mr| Lakshmi Suaminathan , Fl ember

The Hon'ble Mr. _

1. To be referred to the Reporter or not? o

2. Whether it needs to be circulated to other Benches of the Tribuna
s;

(Smt, Lakshmi SuaTrtn'ath^n^ )
ember (j)

T

%



V .Ii\i TH£ C£NTg^AL AOi^il NI ST R ATI V £ TRIiUNAL

princiral bench
N'Sy OELHl"^ I

OA Nq,5'I1/96 Date of decision 13,'Uigg7

Hon*ble Smt.Lakshmi Suaiiiinathanj Hambar (:!)

Sh. K,G, Atiujaj
Senior Pharmacist j
working at G.B.Pant Hospitals
New Delhi, Gout,of NCI of Delhi.

(By Advocate Sh.B.B. Mishra ) '' *' Applic;ant

Us.

1. Lt, Governor s Gout. of WCT of
Delhi, Raj Niuas, Delhi.

2. Govt.of National Capital Territory of
Delhi, through Secretary, Medical & P&H
Department No,5, Sham Nath Mar g, Delhi.

3. G.B.Pant Hospital, New Delhi through its Director,

4. ..'T, 0 J<, Srivast ava, Medical Superintendent, GU .Pant
Hospital, Naw Delhi,

5. Sh, Mukesh Kumar, Pharmacist, working at G.B.Pant
Ho spit al, N aw Delhi,

...« Respondent s

(B^ Advocate Sh, Amresh Mathur )

ORDER

H
'

(Hon'j 13 3mt, Lakshrni Swaminath^n, Member (3)

The applicant dno is uo-rking as Senior Pharmacist

with G.B.Pant Hospital- Respondent 3 is aggrieved that tha
t/tw'

respondents hawe failsd to allow him to join in Cardiology

Store from QPD in terms of tha office orders dated 13,6,95

and 23.6,95 (iinexur as A-4 and A-5) .

2» The facts in this case fall in, narrow c.^mpass
A

and are not di sput ed _.:i Respondent-.-4, namely, therlcdioal

Superintendent, G.B.Pant Hospital, 'has by the order,

dated 13,6.95 directed that one 3hri Mute sh Kumar, Pharmaci.it

at uh3 hospii-al be relieved of his dutiss ui Lh immsdiate

effect^uho was directed to report for dutiias at Dirsctorats

of Health Ssrviues, Connaught Place, New Delhi in place of
-  th 9 ,

^ich the applxGant was posted iny'C ardiology Store from OPD,

By the subsequent order dated 23.6.95, the applicant was

relieved of his duties from O.P.D. w. e.r, 22. 6,95(cW) and

directed to report flor duties at Cardiology Store.,



♦  I >

V The applicant^ houeuarf has allaged in this application that

uhsn he raported for dutias in the CardiolGgy Stora, ha uas
th 8

not allowed to perform his dutias as/former incumbent, namely,

Shri Mukesh Kumar Continuss in the post, A -cording to ths

applicjjit, he baing a senior pharmacist, had been rightly

posted at Cardiology Store uhich post carries higher rssponsi-

bilitiea and duties as compared to his posting ri the O.R'.D,

3. Th 8-respondent s hat?@ filad their reply an d I have

also heard Shri Amr esh Mathur,learned counsel for the raspondents.

The main contsntion of ths respondents is,that since the applic-a"it

has been posted at G.B.Pant Hospital as Pharmacist, his posting

in that Hospital itself is entirely an internal admini-strativ e

matter for disposal by than, Houev/er, it is seen that no

■satisfactory reasons have been given yhy the impu':]ned orders

transferring the applicant to Cardiology Store fromOPD in

3una, 1995 hsya neither bean cancelled nor imp I an ant ed by the

raspondents. It-^ps also not been denied th.at these orders have

been passed by the compstont ajthority. This is not a s-tisfactory

situation created by the respondents themselves,

In rhe above facts and circ umat c as of the case, this

O.A. is disposed of lith the follouing directionss-''

^  The respondents shall implement their orders dated
13,6,95 read uith order dat-sd 22,6,95 li. thin a period

of tuo weeks from the date of receipt of a cooy of this

ordBr. In case, they decide, to cancel the impugned. .

pDsting order, thay shall pass s rsaci-oned and speaking
order -within ths same psricd under intimation to the

applrcant, - " ■ : „

No ordar as to costs.

0

(Smt, Ld< shmi Swaminathan)
ember (3)

sk


